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of 1ease is creatsd by <hri uaushala

uf—’n his } pesidgent Shrdi suryathan ©ingh facav and

*Y ‘5}1'[‘1 Gopalchari Gupta \ who will be edlled icescr

J “in favour of Dr. Ra}ondra Trasad ~@ie

tored under the Societies Act through the’r k

¥al and Secretary e v PJiigam \who will U8 T e

 eesee ) for girmansier of immovalll® mront degerihed o

below under the terms and conditions detailed herein,
B

N 1/ “nat the lessor is' the owner and possessom of

part and parcle of ’;ﬂ"i'asra 1n0.298,299/2 situated 21

PR THATS

e out of which an area measuring 250 feet towards €azst to westi and

e 135 feet towards soutn To Worth bounded in eastT land nf lesgsor

~tshala Domsittee in west 1znd of Zadri cunar In south 8 land
2 of Gemshalae)l committee in aorih ‘Iand of fadri sunaw
sg mhewn in

is léased cut to

Sy a2tion of s 05‘-6'0/‘— e <8 swearly
14

& = ,

S 2t Rs,12/- per year .

(e se] hat the lessee will scaryy only the equcdtionsl actlivities
=77 ﬂ' II 9'% 71 R = T | e
-{{ \ . sver dhe 1essed out 1and

A 1=ssze will atert

‘”i;{ ¥ of wiilaing over the 1eased out land withi & newiod of
P e &

- - thpee vearg iyom the gdate of grant of this lease,
e ‘




5/ hat the Tessee chall not tmmsfer ,mortgage the ledsed
B mym‘ther person oxr body .-_if._-_':t}ie-_- lessee fails

Vo .carxy ¢

Ahese member shall be also the member of

e

fhreir oconstita
Hoard of Control and of Exeanyive Commitbee of the lessee

socle_Y - '
5/ that in the evént of vacaicy of Eresident and Secretary

| of the lessee secle'ﬁy, the 1esagr Gaushala Commitiee shall

hawve power % f :the ,va,cancy for the same .
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